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explanatory memorandum. [Plac­
ed in Library, See No. LT-10581/
76.]
(2) A copy each of Notification

Nos. G.S.R. 128(E), 129(E), 132(E), 
133(E), 135(E) to 153 (E;, 157(E) 
to 159(E), 161(E) to 198(E),
196(E), 197(E), 200(E), 201(E) and 
203(E) (Hindi versions) published 
in Gazette of India dated the 16th 
March, 1976 issued under the Cen­
tral Excise Rule, 1944 together with 
an explanatory memorandum. 
[Placed tn Library. See No LT- 
10580/76]

(3) A copy of Notification No. 
G.S.R. 229(E) (Hindi version) pub­
lished in Gazette of India dated the 
16th March, 1976 under sub-section
(5) of section 3 of thei Indian Tariff 
Act, 1934 together with an expla­
natory memorandum, fPlaced in 
Library See No. LT-10580/76]

(4) A copy of the Central Excises 
(Tenth Amendment) Rules, 1976 
(Hindi version) published in Noti­
fication No. G.SR 160 CE) in Gazette 
of Tndia dated the 16th March, 1976, 
under section 38 of the Central 
Excises and Salt Act, 1944 together 
with an explanatory memorandum. 
[Placed in Library. See No LT- 
10580/76.]

S t a t e m e n t  s h o w in g  a d va n ce  t o  be 
DRAWN FBOM CONTINGENCY F u n d  OF 

I n d ia

THE DEPUTY MINISTFR IN THE 
MINISTRY OF HOME APPAIRS 
(SHRI F. H MOHSIN): I beg to lay 
on the Table a statement (Hindi and 
English versions) showing advance 
proposed to be drawn from the Con­
tingency Fund of India during the 
*Vote on Account’ period of 1976-77 
for expenditure on a ‘New Service* 
viz., the North Eastern Electric 
Power Corporation Private Limi­
ted, for which necessary pro­
vision had been made in the Demands 
for Grants for 1976-77. [Placed 
Library. See No. LT-1A582 /76.]

NQTOwcATiwa vm m  %mmtt
A*?xHM8y Aw FQB<*

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI 
J. B. PATNAIK: I beg to lay 
on the Table a copy of the Re­
serve and Auxiliary Air Forces 
Act (Amendment) Rules, 1976 (Hindi 
and English versions) published in 
Notification No. S.R.O. 23 in Gazette 
of India dated the 14th February, 1976, 
under sub-section (4) of section 34 of 
the Reserve and Auxiliaiy Air Force 
Act 1952. LPlaced in Library. See N&. 
LT-10583/76.]

R e v ie w  a n d  A n n u a l  R eport o n  a h e
WORKING 0 7  THE RURAL ELECTRIFICATION

C o r p o r a t io n  f o r  1974-75
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[Placed in Library. See No. LT- 
10584/76.]

D e t a i le d  D e m a n d s  f o r  G r a n t s  o f  i h e  
M in i s t r y  o f  S h ip p in g  attd T r a n s p o r t  

f o r  1976-77

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI- 
MATI SUSHILA ROHATGI): I beg 
to lay on the Table a copy of the 
Detailed Demands for Grants (Hindi


